FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
“ANGEL PROMOTERS PRIVATE LIMITED”

RELEVANT PARTICULARS

Name of corporate debtor Angel Promoters Private Limited

N

Date of incorporation of corporate debtor | 26/10/2007

Authority under which corporate debtor | ROC Delhi
IS incorporated / registered

Corporate Identity No. / Limited | U45400DL2007PTC169925
Liability Identification No. of Corporate
Debtor

Address of the registered office and | D-848, Basement New Friends Colony, New
principal office (if any) of corporate | Delhi, 110025.
debtor

Insolvency commencement date in | 20.12.2023
respect of corporate debtor [‘Copy of order received on 06.01.2024°]

Estimated date of closure of insolvency | 17th June, 2024
resolution process

Name and registration number of the | Abhay Kumar

Insolvency Professional Acting as
Interim Resolution Professional IBBI/IPA-002/1P-N00504/2017-2018/11559

Address and e-mail of the Interim | Address: 307, First Floor, Gyan Khand-1,
Resolution Professional, as registered | Indirapuram, Ghaziabad, Uttar Pradesh,
with the Board 201010.

Email: km.abhay@gmail.com

10.

Address and e-mail to be used for | Address: 307, First Floor, Gyan Khand-1,

correspondence  with  the  Interim | Indirapuram, Ghaziabad, Uttar Pradesh,
Resolution Professional 201010.

Email: cirp.appl2024@gmail.com

11.

Last date for submission of claims 20.01.2024
['14 days from the receipt of copy of order’]

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21, | Not Applicable
ascertained by the interim resolution
professional

13.

Names of Insolvency Professionals
identified to act as Authorised | Not Applicable
Representative of creditors in a class
(Three names for each class)

14.

(a) Relevant Forms and (@ Copy of the above Forms can be
(b) Details of authorized | downloaded from the weblink:
representatives are available at: | https://ibbi.gov.in/downloadform.html

(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a Corporate Insolvency Resolution Process of the M/s. Angel
Promoters Private Limited on 20.12.2023 [*Copy of order received on 06.01.2024°].

The creditors of M/s. Angel Promoters Private Limited, are hereby called upon to submit
their claims with proof on or before 20.01.2024 to the Interim Resolution Professional at
the address mentioned against entry No. 10.


https://ibbi.gov.in/downloadform.html

I1l.  The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

IV.  The claims may be submitted in their specified forms. Form B - Operational Creditor (Other
than Workmen/Employee); Form C - Financial Creditor; Form CA - Financial Creditors in
a class: Form D- Workmen/Employee; Form E - Authorized Representative of
Workmen/Employee; and Form F Other Creditors. Copy of the above Forms can be
downloaded from https://ibbi.gov.in/downloadform.htmi.

V.  Submission of false or misleading proofs of claim shall attract penalties.

W= —

Abhay Kumar -
Reg. No: ::mgm:gm&zOWﬂm
Abhay Kumar
Date: 06.01.2024 (Interim Resolution Professional)

Place: New Delhi IBBI/IPA-002/IP-N00504/2017-2018/11559


https://ibbi.gov.in/downloadform.html
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UNION BANK OF INDIA

GOKUL DAS ROAD MOARADAEAD Branch RRaEEaInn
& ranc
Eﬂaﬂa ds I II - NOTICE
i U Union E‘?ﬂﬁ Address: GUJRATEE STREET NEAR GOKULDAS For Imriovabl
et COLLEGE MORADABAD { “P it ol
Email ID: ubin0542709@unionbankofindia.bank roperty)
APPENDIX IV

[Rule -8 (1]]
Whereas:
The undersigned being the authorized Officer of the Union Bank of india, Gokuldas Road Branch, under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54
of 2002) and in exercise of the powers conferred under Section 13(2) read with rule 3 of the Security Interest
{Enfnn:&men't] Hules ED[IE |ssued a D&mand an.sc'.& da!ed M n::alllng upcm the W

M:m_&ﬂ_ﬂ&ﬁmﬂﬂ lo repa:.r the ern-::unq mennened :n the nr.:-tlr::a belng E;_a,;_n_,gjl;g,j_
(Rupees Eight Lakh Twenty Thousand Nine Hundred Fifty rupees and seventeen paisa only] and
interest thereon within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein below
in exercise of powers conferred on him/her under Section 13(4) of the said Act read with rule 8 of the
Security Interest Enforcement) Rules 2002 on this 057 day of January of the yvear 2024,

The borrower in particular and the public in general is hereby cautioned not to deal with the property and
any dealings with I.he pru:-perl‘y WIH I:l-e aublect o the l:harge -::bf Union Bank -Df |J'H:i|ﬂ. Gu:.rl-auldas Foad Eraru:h

The borrower's attention is invited o thE provisions of Sub-section (8) -|:||r Section 13 of the Act, in respect of
lime available 1o redeem the sec.uned azsels.

&udﬂHaLLﬂjli@ﬂml_Hﬁiﬂ-N HHAN THAFL“-NF.GFHHI. uEaE 'yj.!&.IEE mue. IEHSiL sanaﬁ.

MORADABAD, BOUNDED AS BELOW.

punjab national bank

<[00 ame pou can BANK tpon!

0 B PG [ ﬁfﬁ

A GCF 'tl- .HI.J o 'hl."ui |u.lt..l-|.|l1'|..

AT A

Emall cs8075@pnb co.in Phone no: 011 22779758 22785289

U UN NU U

VINIUVAD U 1 0

Floor Pocket-E, Mayur Vihar Ph-ll, Delhi- 110091 under the Securitization and Reconstruchon of Financial Assels and Enforcement of
Security Interest Act, 2002 (herein after referred to as the “said Act”) and in exercise of Powers conferred under Section 13 read with Rule
3 of the Security Interest (Enforcement) Rules, 2002, Issued a demand notice dated 11.10.2023 calling upon the (1) Mr Rakesh Kuma
Goel S/O Mr Om Prakash Goel R/O C-4, C Block Anand Vihar, Delhi-110092 (Borrower) also at: M/S Dr Goel Eye Care Centre at C-4,
C Block Anand Vihar, Delhi-110092 also at: M/S Life Line Diagnostics at C-4, C Block Anand Vihar, Delhi-110092 (2) Robin Goel S/O
Rakesh Kumar Goel R/O C-4, C-Block, Anand Vihar, Delhi-110092 also at: Max Super Specialty Hospital Patparganj, Delhi-110092
(Co-Borrower) (3) Mrs Anshu Gupta (Proprietor) M/S Life Line Diagnostics at C-4, C Block Anand Vihar, Delhi-110092 to repay the!
amount mentioned in the notice being Rs. 1,38,79,808.91/- (in words One Crore Thirty Eight Lakhs Seventy Nine Thousand Eight
Hundred Eight Rupees and Ninety One Paisa only) with further interest, Expenses & other charges w.e.f. 01.10.2023 until payment in
full within 60 days from the date of notice/date of receipt of the said notice under section 13(2) of the said act.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general-that the undersigned has
taken possession of the property described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of Acfl
read with rule 8 of the Security Interest Enforcement) Rules, 2002 on this the day of 04th day of the year 2024.
The borrower's /guarantor’s /mortgagor's attention is Invited to provisions of sub-section (8) of section 13 of the Act in respect of time
available toredeem the secured assets.
The borrower/guarantor/mortgager in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of the Punjab National Bank BO: Anand Vihar for an amount of Rs 1,38,79,808.91/-
(in words One Crore Thirty Eight Lakhs Seventy Nine Thousand Eight Hundred Eight Rupees and Ninety One Paisa only) with furthen
interest, Expenses & other charges w.e.f. 01.10.2023 until payment in full:

Description of the immovable property: -
All That Part and Parcel of Built up Entire Basement Stilt & Third Floor with Roof Right of Residential Property no. C-4 measuring area 275
sqydsi.e. 229.9 sq mtrin Block-C, situated in the layout plan of Railway Board Employees Co. Operative Housing Society Limited known
asAnand Vihar, Delhi-110092

FOR THE ATTENTION OF THE CREDITORS OF
i ANGEL PROMOTERS PRIVATE LIMITED

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

L RELEVANT PARTICULARS
. [Name of Corporate Debior 'ANGEL PROMOTERS PRIVATE LIMITED
2. |Date of incoeparation of Corporate: Debtor | 261102007

3, |Autharty under which Corparate Deblee € | RoC- Dehi
Iorporaied | episiaeed

Corporale [denbity Mo ! Limied Liabiliy
dentification No. of Corporate Debloe

5. | Aderess of the re-;ne»ereﬁ affice and
|principal offce (if any) of Corporate Debiar

| I45400DL200TPTC 168525

| D-B48, Basement Mew Friends Colony,
New Delhi-110025.

& |Insolvency commencement date m | 20.12. 2023 |'1"..-‘|:|:]:,| ol order recaned
[respect af Corporale Degtor [ on 06.01.20247
7. |Estimaled date of chsure uflrﬁul'.'em;g,l 1Tth June, 2024

(resalution process

B, |Name and Registration numiber of he
nsatvency professicnsl ecing as Inferim

| Resolution Professional

% | Address & email of e interim resciution
professional, a2 regisiered with the baard

' Abhay Kumar
Regd. No.: IBBITPA-02P-NOO504/2017-2018/11559

Address: 307, First Fioar, Gyan Khand-1,
Indirapuram, Ghaziabad, Uttar Pradesh-201010
E-mail : km_abhayflgmad com

Address: 307, First Floor, Gyan Khand-1,
Indirapuram, Ghazisbad, Uttar Pradesh-2010170
E-mail ; crpappiu?-i@gmall £om

'IIIJIJI‘I Iﬂ!#lﬂdny‘e"-:m the reeem nfm -:]fDI'dEfl

| Address and e-mail to be used for
Ccormespandence with tha Irarim
Resciution Profezsional

| Last date for submission of claims.

1.

Boundaries: 12,/ Classes of crediors, F any, under clause (b | Not Applicatle
East: House of Aziz Khan West: House of Mattan Khan & Mazkun Khan mﬁmﬂfﬁﬂjﬂfﬁmﬂmﬂ .Bscerianed |
Morth: House of Zakir Khan South: 6 ft Wide Rasta MTDCORTARN | By e e Mygeckiion Frofessinel
13.| Mames of insohency mfes:mrﬂs iderified| Not Applicable
Date : 05-01-2024 Place: Moradabad Authorised Officer, Union Bank of India _tu:ualzla.sa,li'-:r'tse:ll representaiive of crediors,
copy, it is not possible to verify its contents. The Indian e 76 31 g T Ceti e _Inlan:lass-ﬂl'rﬁe names for each class) . .
ETEr—— Express (P) Limited cannot be held responsible for such Contval Bonk o i Lo A Iehe | |14, (3) E!ﬂ'-iﬂf:;fmm and (3} Copy of the ebove Forms can be downioaded from
IN D IAN OVE Rs EA BAN K Opp. PS Garden Gwalior contents, nor for any loss or damage incurred as a = o B N 0, R L) ; lﬂ!ﬁilatﬂlm"?fﬂﬂ faprasenialves lfﬂl'-Et"lb:ﬂki hitps: bl go.infdawnloadfoem him
Road , Rohta, Agra result of transactions with companies, associations or ; | A [ {8yt ippicaces
individuals advertising in its newspapers or Publications. In reference to our publication Dated] | Natfica is hereby guven that the: Natonal Company Law Triounal has crdered the commencement of 3
e FOSSESSION NOTICE For Inmovable property) Bulo BT}, | | 2" Hh2rei0 oot e e oot il [WTas b ol B e e e s e o A
ereas the undersigned being the orise icer o ndian Overseas Bank under the Securitisation a construction ; - ; ; raad tha Sr. No. 0T, Borrowar: . '
of Financial Assats and Enforcement of Security Intersst Act, 3002 and in exercise of powers confarmad under saction 13(12) read neces_sar_y inquiries before Se”d'_”g any mc_)mes or The creditors of Mis, Ange! Promoders Private Limited, are herety called upon tosubmit ar claims with proof
ith rule 3 of the Sacurity Interest (Enforcemant) Rubas, 2002 issued a demand nolice dabed as menboned bekow, calling upan the entering into any agreements with advertisers or| |Shamim Begum Wio Shami Uddin, ! : b : : ;
i y ‘ i e pa bedore 20.81,204 o the interim Resalufion Professionsl st the adcress mentianed againstniry No. 10
Barrower | Morlgagor / Guaranios 1o fepay the amounl rmestioned in e rnalioe with futher interes! al conlrachsal rates and rests, otherwise acting on an advertisement in any manner| |Branch-Firozabad in Property OFlof Desar: ; & Imienm Hesakiion Frofessianal & ine auoress mentaned agamst entry o
charges ete tll date of realization within 60 days from the date of recempt of the sakd natices, whatsoever | Address: Plot no. 84, Mohalla The financel creditors shal submi feir claims with proat by electronic meares only. All other craditors may
The borrowar having failed to repay the amount, nofice is hereby given to the bormower and the public in general that the ’ ; , ; subeni he dame with prodt in person, by post arby eleclranic means.
undersigned has taken possession of the property described herein balow in exercise of powers conferred an himiher under Masrur Ganj, Tehsil & District Tha caims . mar be. submiisd i their: soeciflad fomme: Form B - Oosrtional Credicr: (O6ar han
section 134} of the said Act read with rule B of the said rules on this 04" day of January of the year 2024, Farozabad All other condition of saks ; b : 1 thaer specil sl o : -
[ Workmen/Employee); Form G - Financial Creditar, Fam CA - Financial Greditors in a dass: Form D-
The Barrowesr In particular and the pubbc in general are hereby caubioned not 1o deal with the property and any dealings with the Notica remain same : Cyeel, | 3 = e ; Z
praperty will be subject to the charge of the Indian Overseas Bank. for an amount mentioned in the natice with interest therean at ¥ _ Wirkmen'Employes; Form E - Aufhorized Representaiive of WorkmenEmpiovee; and Form F Oriher
coniractual rates and rests as agreed, and othar charges. from the aforesaid date mentioned in the demand notice il date of MM Crecitars, Copyof the sbove Famms can be downloaded from hitps: (ibbegav.in/downl cadionm, himl
paymant kess repayments, il any, made after issvance of Demand Motice. The dues payable as on the date of laking possession 25 s - ; - ;
mentioned i% payable with fufther interest al contractual rales and rates, charges elc, tll date of payment, S Ot R O MSMG EPRORE O CRMI S AT T Abhay Kumar
The Borrowers and Morlgagors attenition in imvited to provisions of Sub-section (8} of the section 13 of the Act | in respect of time Date : 06.01 2024 Interim Resolution Professional for Angel Promaters Private Limited
available to them, o redeem the secured assels f Place: Mow Delhl Regd. No.: IBBUIPA-DDZIP-MO0S04/2017- 201811554
5l Name of Borrower] Mortgagor Description of Property Date of Date “_i Amount as per POSSESSION NOTICE UNDER SARFAESI ACT 2M)2
IH" &E'E,@,“l"[ HE‘J,‘;‘HE'_'EE_, i Tt 1 I]ﬂm&n[! '_‘ftﬁl; EE'E_E?EEE Puﬁfmluﬂtﬂf Whereas The undarsigned beng the Auhorized Officer of fds Bank Lid. undar the Securnitisstion, W aEE I.I_u]:[] 1 E. 1[\
1, M!s Sangam Flour Mill O/A 33,|1.Al that part and parcel of the property| 49 ng 2p29  [04.01.2024 Rs. Reconstruction of Financial Assets and Endorcameant of Security Interest Act, 2002 end in exercise of the el 1 _"]_' S dﬂ_:di
Garhi Deori ,Deori Road Agra -|Eonsisting of khasra ne 463 KA Mauza ittt 14,03.825.00 pawers conferrad under section 13 (1) read with Rule 9 of tha Security Interast (Enforcement) rules il i
282009 and Dear:, '(Ghﬁ?ﬂ?ﬁ Pgﬂrij Agra -zgzqu oo S fidhar 2002, lssued demand notice upon e E-:m;ne'u;s:-' 'ED-E-QWHE%'EN.' G.,.If?rﬂl'ﬂﬁl_i]l' |-.-|.:.fr|_:|:a|.;|u.1's.|f B e e srne
Mr S bh Fauzdar Slo Shri|™easuning q meter E-I.EII'I_ ng in : merdoned bela torenay the amount menion Inrhem;r.n:ﬂMMn days from the date of receipl o _ ; T 5 1
Ji:qnsl.:na Eing:"l Rg;i-d:n‘t Dr; marna of Me Saurabh Eauzdar S Sk ﬂemn;d Natice 1nte;ni:s: E.Et;ther Ihe s motice, The Bamuer(s) Go-Bomiweris)l Guaraior(s) Marigagoris) having tated to repay the Azzet Recavery Mamagement - I, Branch, A-2T, 1st Floor, Hauz Khas, Bew Delhi - 110016, E mail :h!l}lﬁgl:a.nmhart.l:m |
Hooae 6o 18 Bactor A Deskabal, o2 - Rratndad ;- G the b orth = L amoant, noke is herety given o the Bormawen|s) Co-Bormawens) Guearanianis) Mangagar(s) and the DEMAND NOTICE [SECTION 13(2)]
MEH Bl el Kk Raaal oF LAt OF SHrk Habash Fl e ol ihe 13,60,585.00 public in general that the undirsigned has lakin possession of e propery descrbed hisen bekow in Not! B d p
A South by Land of Shr Jilendra Fauzdar,| as on 04.07.2023 exercise of powess confierred on him! her under Section 13(4) of the said Act read wilh Rule 8 af the said (Notices to Borrowerfs and suretylies)
i R S R T Eﬂ;.tﬂE?;tsbﬁerﬁ:gﬁ[ gu';i:r"“lb? + further inl. & rulis on the balow-mentioned dates. The Borowsr(s) Co-Boerower(s)/ Guarantor(sh Marlgagors) in Ref-: ARMB-III3038/ RK METALM3(2) 12/2023-24 Dated: 30122023
Garhi Deorl ,Deori Road Agra - |2 .-5.IFII1h:l iart red it o thes property other charges -.;H}I:T:r A ur-IH m:"ﬁensi;?;ﬂla'mﬁf ?ﬂuﬁ.ﬂsﬁ "E':';_ILE ﬂﬁ'#ﬁ' Eﬂﬂ?ﬁ,“ﬁ ?-:ETF:TJ:-[IE: 1. Borrowerls: M's R K Metal Engineering Works, (Proprietorship Firm Through sole proprieter Sh.
ZB2008 E‘mﬁislug ﬂ;HPEiﬁrit L+ 33"-'&‘-'2 EZ?BISE G.H,EWQI,,El.-MémE.,r.:E]mt.;ﬁmmsimmgmmﬁmﬂeEm_;,acmi-,ggmm-mn 13 afthe At in Arunesh Kumar), Administrative office: Plot no G-5, Secior -11, Nu_:H'u:Ia.. Di51!'i|::tr Gautam Budh Nagar, Uttar
W;g;lmfrg“;dé ﬁaﬂg';'ﬁr-mf;gfsﬁ:jm g i respactoftime available, o radeam the secured assats. Pradesh, Pin- 201301 Also at : Work Office C-13, Saclor-, Noida, District- Gautam Budh Magar, Utiar
name of Mr. Saurabh Fauzdar Sio Shr Name of Borrower! Co-borrower 1. Mr, Subhash Chand 8o Sh, Budhl Ram. Kaua Mohalla, Pradezh- 201301 Also at Registered Dffice: Plot no. 57, Dabua Pal Road, Faridabad, Haryana, Pin- 121001
:;mrll-lj'?rg ?_ingdn.ﬂ?%i“'d;d - : D;-g_;ha Ehem:lp.&:l?.Fa{{r?ﬂab?gl'lawgnﬁ_-ﬁ;EI;IiIEI'_{aMSb.M-?rﬂ%ghﬁshfhgﬁ:f?ﬁltﬁ;ﬂhlﬁimﬁ 2. Proprietor: Shri. Arunesh Kumar Sio Shri. Mahavir Prasad, Rio L-11, Sector- 11, Moida. Uttar Pradesh,
gl el AR SO PRI o « YHlage Kherl Kalan, Fancabad, Raryana-1.1 oAl & My, 200- Pin- 201301 Also at : Rio.J-53, Sector- 12, Noida, Uttar Pradesh, Pin- 201301
e T s 15, Sector-18, Fart-2, Huda Marked, Opp To Bakaner, Faridabad, Haryang-121001 Also At- M. 3. Guarantor : Smt. Seema Sharma W/o Shri. Arunesh Kumar, Rio L-11, Seclor- 11, Naoida, Uttar Pradesh
thereafter property of F_Shn iz Subhash Chend S/o Sh. Budhi Ram House No. 64, Village Khen Kalan Block-6, Faridabad, : e byl ' : ; : !
SRRt B b ﬁﬂ'ﬁ,ﬁf;-g Haryana-121002 2, Mrs. Kripai Davi Wio Sh. Budhi Ram House No. 64, Vilags Kheri Kaian Block-B, Pin- 201301 Also at : Rio J-33, Secior- 12, Noida, Uttar Pradesh, Pin- 201301
Property of Shri Dinesh Singh A Fardehad, Haryena-121002 Also At- Mrs. Kripali Davi Wip Sh. Budhi Ram Sca Ne-15, Sec-18, Sub: Notice issued under Section 13(2) of the Securitization & Reconstruction of Financial Asseis &
o I Tk Ririat 206 L3 | Uit nait and parcas.of ",'HP T 04.01.2024 Rs Part-2nd, Fardabad. Haryana-121002 Enforcement of Security Interest Act, 2002,
' R;}“h;":: Rawat l:ui:leﬁl of | consisting of Commercial Shn-:lp no 22, 27.06.2023 izt 1E.M.1i?.ﬂ'ﬂ Dwescription of mortgaged Property .- Commercial 3.c.0. Beanng Mo, 15, Situated In Sector-18, The undersigned baing the Authorized Officer of Canara Bank, ARM-II Branch New Dalhi (herainafter referad to
House no 152€ Village Rohta|Shri Ram Complex, Khasra No 27,| Amount as per + further Part-i, Marked, Fandabad, Tehsil & Distl. Fandabad Area Measuring 1375 5g. Mirs. 1. 164.44 Sg, as “the secured creditor’), appeinted under the Securibization and Reconstruction l:nf_ Financial Assets and
Agra and second address as|Mauza Sewla Jaat, Tehsil Sadar| pemand Netice Interest & other Yads. Admaasuning 5.5 Meters X 25 Melers. Enforcement of Security interest Act, 2002, (hereinafter referred as the *Act”) do hereby issue this notice 1o you
Shop no 22 Shri Ram Complex, E:'T:‘f-;f;ﬂsnﬁ-{!fﬂ. Littar zﬁﬂﬂh '“Eﬂﬁg;;;!i] Rs. charges Dote of Demond Motice | Date of Possession | Amount in Demand Notice (Rs.) asunder:
Hhasea No 27, Mauza Sewh| oto et e ony AT 68100 W-Jan-2023 Hon-20H B A6 DO OCACACs o, ity e Lakiy e That Wis R K Metal Engineering Works represented by its Proprietor Shri, Arunesh Kumar Slo Shri. Mahavir
Jaat, Gwalior Road, Agra Umesh Rawal, Bounded = On the 7 06.2023 ThnhsardThmTwnCnlg,. ’ 3 A : ; 2 2
North by Shap no 23, On the South by| 25 ?Sﬂh 3 ir;t 2 Tt BaaTs) DBty Gl e Voiaacortss e e gien s Prasad has availed credit facilityffacilities a= stated in the 'Schedule & hereunder and have entered into the
e - e - Br A ('35 W&l - il f !II I i i ¥ ¥ ™ i ¥
ﬁ::.%i:f 2(:1:'n ;ﬁ; !S.,t;;asbly h{ﬂ%ﬁﬁ olhar charges 30 deys’ Motice to repay tha amouni, else the mortgaged praperties wil be sofd on the expiny of 30 SemrdgagrE;ﬂW_EEUE Itn Favor :;Llhr secured nﬁgqutm Il'hmnl::e H'-'alhﬁ 1:*153"1 ﬁn:dnnat alﬁl.mmnﬁhﬂuhhad
Passa ; days’ fram the dale of publication of his Molice, as par the pravisions undar e Ruks B and 9 of expres ¥ L e [Ty Bt bt L AR R e e ' Lrtbintidl
e et g¢ : - Sacurity Inferest { Enforcament) Rules 2002 Sdi- Authorized Officer, mentioned agreements
Uate: Ub.U1.2024 Authorised Officer Date: 07.01.2024, Place ; Noida Axis Bank Ltd. That Shri. Arunash Kumar Sfo Shri. Mahavir Prasad has guarantead the payment on damand of all moneys and

discharge all obligations and liabilities owing or incurred to the secured creditor by the Borrower for credd
faciitias with intarast thereon.

You (The person mentioned in schedule B) ane also enterad into agreement against the secured assets which
are detailad in “Schedule B' hereunder.

However, frorm March 2018, the oparation and conduct of the said financeal assistance [ cradit facilites have
become regular.

The books of account maintained by the secured creditor shows thal the liabity of the Borrower lowards the
secured creditor as on 29,12 2023 amount=s to Rs. 8,68,12,933.73 {Rupess Eight Crores Sidy Eight Lakhs
Twelve Thousand Nine Hundred Thirly Three & Paisa Seventy Theee only) of which are stated in 'Schadule C
hereunder.

It is further siated that the Borrowes'Guarantor having failed to keep up with the ferms of the above said
agreement in clearing the dwes of the secured creditor within the time given, and have bean evaszive in setiling
the dues. The operation and conduct of the above said financial assistance / credit facilityfies having cometo a
standslill and as a consequence of the default committed in repayment of principal debt’ instalment and interest
thereon, the secured creditor was constrained to classify the debt as Non Performing Asset (NPA) as on
30.05.2016 in accordance with the directives’ guidelines relating 1o asset dassification issued by the Reserve
Bank of India,

Sale Notice for
sale of Movable /
Immovable Properties

Branch - Narela Branch (e-vh), Plot No-6 & 7, Main Alipur Road, Narela,
mk of Baroda Delhi-110040 Ph.: 011-277833520/21/22/23, 23 Mobhile : 8130408890,
= E-mail: vjnare@bankofharoda.co.in

[APPENDIX- 11 A with Rule 6(2) for Movable], [APPENDIX IV-A refer proviso to 8(6) for Inmovable Property]
E-Auction Sale Notice for Sale of Movable/Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 6(2) & 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described Movable/ immovable property/ies
Hypothecated/Mortgaged/charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is where is”,
“As is whatis”, and “Whatever there is” basis for recovery of dues in below mentioned account/s. The details of Borrower/s/ Mortgagor/ Guarantor/s/ Secured Asset/s/ Dues/ Reserve Price/
e-Auction date & Time, EMD and Bid Increase Amount are mentioned below —

iders Fiier &l=)lesT

L P LR

Name & address of Borrower/s
/ Guarantor/ s/ Mortgagor (s)

| p ) Property Inspection
immovable property with Date & Time
known encumbrances, if

any

Minimum Bid
increase Amount

Bank of Baroda Narela Branch (eVB) Flat No-M-47, Second Rs. 27,58,177.84 30.01.2024 | Rs. 27,00,000.00 = Physical | During the office hours, with prior The secured craditor through this notice brings to your attention that the Borrower has fasied and neglectad to

Account Name: M/S Vrishank Enterprises Floor, My Floor 2, TDI City, = (plus and further interest thereon atthe | 2.00 pmto | ~Rs, 2,70,000.00 appointment from Branch Head repay the said dues! outstanding liabilities and hence hereby demand you under Section 13(2) of the Act, by

Owner of the property : Mr. Ritesh Yadav Sector-59, Nangal Kalan = contractual rate plus costs, chargesand |  6.00 pm Rs. 10.000.00 Mrs. Monika Dahiya issuing this notice to discharge in full the liabilities of the Borrower as stated in “Schedule C' hereunder to the

Kundali, Sonipat-131023 expenses till day of payment. R Mob.: 8130408890 secured creditor within 60 days from the date of receipt of this notice. Further, itis brought to your notice that wou

7 Bank of Baroda Narela Branch (eVB) DDA LIG FLAT NO 190, Rs. 16,24,233.30 30.01.2024 | Rs. 13,00,000.00 | Physical  During the office hours, with prior f;;eﬁrmﬂﬂmgﬁﬂfgg’ffmeg :Ea*iﬁig‘:ﬁs:: ﬂi;ﬁ&ﬂﬁ::;; E:@Tﬁ:ﬁﬁ;ﬁﬁ;xﬁ
Account Name: Noor Mohammad SECOND FLOOR, (plus and further interest thereon at the 200pmto | Rs.1,30,000.00 appointment from Branch Head by the secured [mjiﬁln A gits dues,

Owner of the property : Mrs. Rahisan W/o Mr. Sabban | SECTOR B-2, NARELA-  contractual rate plus costs, charges and 6.00 pm l - Rs. 10,000.00 Mrs. Monika Dahiya Please take note of the fact that if yvou fail to repay to the secured creditor the aforesaid sum of B,658,12 833.73

Ali 110040 expenses till day of payment. | Mob.: 8130408890 (Rupees Eight Crores Sixty Eight Lakhs Twelve Thousand Nine Hundred Therly Three & Paisa Sevenly Three

Fordetalled terms and conditions ofsale please I'efel'/VISIttO the website link https //WWW hankofbaroda.in/e-auction.htm and https //boh. auctlontlger net/EPRﬂC/ only], a5 on 29.12.2023 together with further interest and incidental expenses and costs as stated above in

Prospective bidders may contact the Authorised officer on Tel No. 8130408890, Mobile 9136640414, 9355656615. terms of this nolice under Section 13(2) of the Act, the secured craditor will exercise all or any of the rights

dedailed under sub-section (4Wa) and (b} of Section 13. the extract of which is given here below to convey the
seriousness of this issue:

134} In case the Bormower/ Guaranior fails to discharge Eability in full within the period specified in sub-section
(2}, the secured creditor may fake recourse to one or more of the following measures to recover his secured debt,
namely;

i3} Take poszassion of the secured assets of the BormowerGuarantor including the nght to transfer by way of
lease. assgnment ar sale for realizing the secured assel;

(b} Take over the management of the business of the Borrower including the right to transfer by way of laasa,
assignment or sale for realizing the secured assst

Provided that the right to lransfer by way of lease, assignmeant or sale shall be exercised only where the
substandial part of the business ofthe Borrower is held as security for the debt:

Provided further that where the management of whole of the business or part of the business is severable, the
secured creditor shall take over the management of such business of the borrower which i relatable to the
sacurity for the dept; and under other appicable provisions of the said Act

Your attention is imvitad to provisions of sub-section (8) of Sacton 13 of the Act, in respact of time available, 1o
redeem the secimed assets,

You are also put on notice thal in terms of saction 13{13) the Borrower/Guarantor shall not transfer by way of
sale, leaze or otherwise the =aid secured assets detailed in Schedule B hereunder without obtaining writien
cansent of the sacured creditor. It is further brought 1o your notice that any confravention of this statutory
injunctions restraint, az provided under the said Adl, is an offence and if for any reason, the secured asseis are
sold or leased oul in the ardinary course of business, the sale proceeds or income realized shall be deposited

Date: 06.01.2024, Place: Narela

Regional Office (Gurgaon), Bank of Baroda Bldg.,

'!% Bank of Baroda 12th Floor, 16, Sansad Marg, New Delhi -110001
'[ H L]
B o = = Phone. 011-23441205/41/43/18 Email: recovery.gurgaon@bankofbaroda.com

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES “APPENDIX- IV-A [See proviso to Rule 6(2) & 8(6)]

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and

Enforcement of Security Interest Act, 2002 read with Proviso to Rule 6(2) & 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor(s) and Guarantor (s) that the below described immovable property
mortgaged/charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on
“As is where is”, “As is what is”, and “Whatever there is” basis for recovery of dues in below mentioned account/s. The details of Borrower/s/ Mortgagor/
Guarantor/s/ Secured Asset/s/Dues/Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below —

E-Auction
SALE NOTICE

dar it asleT

Reserve Price Date/ Time| Status of

Name of the Branch &
Account

Name of the owner of

the Property/Vehicle

Details of property/Vehicle Amount as per Demand

Notice
Demand Notice Date

Inspection
Dat_e and

Authorized officer/
Contact Person and
contact no

Bid
e Amount

Sushant Lok Branch Plot No. W Z-25 4, Khasra No. 84 (3-9), Rs. 10,79,47,756.38 Rs. 10,00,00,000/-| 30.01.2024  Physical | 22.01.2024 To Mr. Naveen Kadian with the secured creditor. In this regard you shall have to render proper accounts of such realization fincome.
Pragati Petro Projects| Vilage Shakurpur, Near Punjabi Bagh, ~(Rupees Ten Crore seventy nine lacs forty seven | Rs. 1,00,00,000/- | From 2:00 25.01.2024 7874839246 This notics of Demand is without prejudice to and shall not be consirued as waiver of any other fights or remedies
LLP New Delhi thousand seven hundred fifty six rupees & Paise | —p—sgag5a7—| pmto 6:00 during office Mr. S K Meena which the securad craditor may have including furthar damands for the sums found due and payable by you.
Smt Rekha Yadav Totalarea—707 Sq yds Thirty Eight only) plus costs, charges and uncharged i hours, with prior 9602867944 This is without prejudice to any other rights available to the secured creditor under the Act andior any other law in
interest as per de_mand notice. . E-mail Id : fotce,
Dalehiibenanal fotceRe ANt 4, SUSGUR@bankofbaroda.con] Pleasa comply with the demand under this nofice and avoid all unpleasaniness. In case of Mon- compliance,

For detailed terms and conditions of sale, please refer to the link provided in https://www.bankofbaroda.in/e-auction.htm and https://ibapi.in. further needful action will be resorted to, holding you liable for all costs and consegquence.

Also, prospective bidders may contact the authorized officer on Tel No. /Mobile as mentioned in above table. SCHEDULE - A
Date: 06.01.2024, Place: New Delhi Authorised Officer, Bank of Baroda [Details of the credit facility/ies availed by the Borrower]
SINo | Loan No Nature of Loan /Limit | Date of sanction [ Amount
1 5061000014 OCC 21.08.2015 1,40,00,000/-
[ ] T
qdsna SigIeIE a® u pun ;ab national bank POSSESSION NOTICE 2 |weimnies  UERMIOW _ LOSTCANE [ OB
. 9 & gl R aimine yol con RO st (For Immaovable Property) (Rule 8(1}) F NA e 21.08.2015 §5,00,000/-
Whereas, been the Authorized Officer’s of the Punjab Mational Bank under the Securitization and Recoenstruction of Financial Assets & Enforcement of Security Interest Act, 2002, and in exercise of TOTAL 1,88,00.000/-
powers conferred under Section 13 read with the Security Interest (Enforcement) Rules, 2002, issued demand noticels on the dates mentioned against each account calling upon the respeciive SCHEDULE - B
borrower's to repay the amount as mentioned against each account within 60 days from the date of natica(s )/ date of receipt of the said nofice(s), The borrower having failed fo repay the amaount, notica is
heraby given 1o the borrawer and tha public in genaral that the undersigned has taken Symbolic Possession of tha proparty describad herain below in exercise of powers conferred on him under sub- SINo | Movable Name of Title Holder
saction (4) of Section 13 of Act read with Rule B of the Securily Interast Enforcement) Rulas, 2002, on tha bormower!s in particular and the public in general is hereby cautioned not Io deal with the 1 Hypothecation of stock spares Material used in fabrication process & Mis R K Metal
properiyiies and any dealing with the propertylies will be subject to the charge of Punjab National Bank for the amounts and interest thereon. The borrower's iguarantor's fmorgagor's attention i3 invited Hypathecation of book debits & plant & Machinery & other Equipments in | Engineering Works
o provisions of sub-section (8) of section 13 of the Actin respect of time available to redeem the secured assets. i the namse of the firm
Sl Hame of BranchiName of Account/ (2] Demand notice Dabe g 5C E
: Mame of Borrowers/Guarantor! Description of pro Mortgage b} Symbaolic Qutstanding as on HEDULE-C
MR Mortgagor & Address P proporty g9ag P;Esln:mm Data date of Demand notice| SiNo | Movahle Name of Title Holder
1.|Branch: Begum Bridge, Meerut All part & Parcel of Residential House No. 12CD, Type-C, MPL No. 109 & 110, | (a) 25.10.2023 | Rs. 25,51,142/ + interest due w.e., 1 Lease Hold Land having area measuring '416.00° Sq. Mirs. being | Shri Arunesh Kumar
Maohd. Yusuf Sfo Sh. Hazi Nizamuddin (Borrower), Add1; | Hall No. 28 measuring 227.56 Sq. Mir. equivalent to 303 sq. yard situated at b} 03.01.2024 01.10.2023 + legal & other Industrial Plot of Land, bearing No. '013' Block ‘C" situated in sector8 | S/o Shri, Mahavir
H.MNo. 95-B, Saoti Ganj, Meerul, Add.2. H.No, 28, Patel | Mohalla Patel Nagar Colony {South Patel Nagar) in the name of Mohd. Yisuf (b} 03.01. charges if any in Phase 'I' in the layout of New Qkhla Industrial Development Area, Prazad
Nagar, Colony, Meerut. Smt. Salma Wie Mohd. Yusuf| 3/0 Sh. Hazi Nizamuddin & Smt. Salma Wio Mohd. Yusul. propertes NOIDA G.B. Nagar (U.P.) and Factory building having total covered
{Co-Borrower), Addi: HNo. 85-B, Scti Ganj, Meerut, | Dimension & Boundaries: East: 74 feet thereafter House of Rajendra Pal area 257.99 Sq. mirs {101.78 sq mtrs. Single Height+ 156.21 Sq mitrs.
Add 2. H.MNo. 28, Patel Magar, Colony. Meerut. Sh. Singh, West: 79 feel thereafler House of $hahlafj' Morth. 31 feet 11-inch Double Height) Construction category- Il built there upon the said
Shakeel Ahmed Sio Sh, Fareed Ahmed (Guarantor), | House of Haza thereafter Rasta 33 fest wide, Soulh; 31 feat 11 inch tharaafier Lease hold Land’ bearing Na. ‘013’ Block C situated in sector 8 Phase
; '| Chak Eoad. The description of the properdy in mentionad at Bahi MNa. 1, Jid 3 ;
Add: Plot Mo. GE/A-045, Gardenia Estate, Vill- Moor |, Noida G.B. Nagar (U.P.}, Bounded by : On the North - Piot No. C-12, On
Mo, G348 on pages 2B9/336 at Seral Mo, 14083 dated 31.12.2012 registenad
Magar Meeasut. ; : the South — Plat No. C-14, On the East — Pl Mo, C-04, On the Wesl —
in the office of Sub Registrar || Meerut, 12 00 Mirs. wide road
2. | Branch: DAV Shasiri Nagar, Meerut All part and Parcel of a residentlal house no. L-1589, Block-L Scheme Mo, 3,| (a) 30.06.2023 | Rs. 34 57,151.80 + inferesi dus waf, : : SCHEDULE -C
Sh. Tarun Kumar Sfo sh. Vikram Singh, K-1034-35 Shastri | Shastri Nagar, Opp- Mandir Wala Park, District Mearut (U.P.) measuring 123.25 b} 05.01.2024 01.06.2023 + lagal & other ; S .
Nagar Meerut- 250004, Smt, Mamta Wio Sh. Tarun Kumar, | 50. meter belongs to sh. Tarun Kumar Sfa Sh, Sri Vikram Singh and Smt, | (B) 05.01. Seies b am [Details of liability as on date]
K-1034-35 Shastii MNagar Meerut- 250004, Sh. Sunit :ﬂ;w? W*'il sh. Tarr:;n Kﬂg&fﬁ&ﬂﬁﬂﬁ _ﬁ_ﬂl_mﬂﬂ?slgg af{ ff'ﬂf _f;ﬂﬂ ﬂ&fjd: NEE:ﬁ:! SINo |Loan alc no Nature of Loan/Limit | Liab. with interest| Rate of interest
i joiming Housa Mo, L- , West: Adjoining 7. wide road, Morih: 12.20
u@"?: ﬁgefﬂ 3 Eraaguwzsmgh' 32373, Mangal PanteY| adjoining House No. L1587, South: Adjoining House No. L-151. (Nots 1 980261000014 | OGG ;1?: 22 gsgf 4?1323 A par Bank Norms
g il ! ' Descrption of the above property is as per sale deed registared with the office - e B
of sub Registrar, Meerut on Dated 29.08.2014 Volume No. 10213, On Pages 2 3880773000003 TERM LOAN 1,11,00,409.00 As per Bank Morms
237 to 282, Registration No. 8188 Book Mo. 1). DATE- 30.12.2023 AUTHORISED OFFICER
Date: 06.01.2024 Place: Meerut Authorised Officer, Punjab National Bank | PLACE - DELHI GQH@_FANH
financigleg) crg- in o0 © @ New Delh o0 ©
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